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13.ORDER DATED 29-11-2000,

The matter has been fixed today for
peremptc ry hearing.

Learned %c%unq'%l for the applicant and
his associates are absent.No request has alsobeen
made on thelr behal f seeking adjournment,Ag this

matter relates to the pensicnary benefits of a
retired employee, it is not possible to drag on
the matter indefinitely.we have therefore, heard
M. S. R Patnaik,leamned additional Sganding Counsel

apyearing for the nespondents and have alscC perused

the records.

In this Original Applicaticn the applicant

has prayed for a direction to the Respondents to take

her qualifying service for pension as 33 yea:s,

11 months and 23 days and for a furthér 4irection

for releasing other dues t> which the applicant

is entitled to taking into account her qualifying

service for cension as 33 years,ll months and
ghe has also asked for interest.

rRespondents have filed counter Of pposing
of the

the prayexs applicanc,

ror the purpose of considering this
Original Application it is not necessary to go into
too many facis of this case, The admitted position
is that the applicant joined in the service of
railways as a Staff narse in 1964 and retired oOR
31-12-1997 as Metion cr.Il.while calculating her
service has been

pension, her pensionanle taken as

30 yeatis, 3 months and 24 days rounded Coff
to 30 years and 6 months whereas the applicant
states that
11 months and 23 days. Resgondents

i.e. for 33 years,

have pointed out that

her service-is from 3.1.1964 to 31.12.97

out of this period, the applican

23 days.
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' & 5\\\(\" O was away from heg duties from 22-12.1976 to

N,\, \\\R . 31-12-1976 and again from 20.6.1977 to 25-12-1920
% o without intimation to her authorid es.Out of long
2A >y 20.6.77

5 A\ x unauthorised absence gf 120 days f£rom
' to 17.1@1977 was regularised by sanctioning her -

O™ M s N\ Wa S o soe leave with average pay and rest of the periods
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£rom 1230.1977 to 25,12,190 has been regularised
as leave without pay.Obviously,therefore, the

period for which leave without pay Bas been sanctioned

!
T o\ @ her can not be counted towards her pensionable E
Y service, Moredver, these leaves must have Deen
. W\ . - A
& T 20 sanctiocned to her long aco and the applicant has

come up only in 1999 for counting this period,as

this period has peen treated as leave without pay,
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this period has been rightly excluded for the

Ega}" \%_QN\\ purpose of quelifying service for pensigadle,
‘)/%)\"(\ ' Respondents have stated in their countar,which ‘
has not been denied o5y the applicant by filing.! ‘
any rejoinder that pension and allother retirement
dues have already peen pald to her.In view of this,

we held that the this Origina Application is

without any merit and is accordingly rejected,No costs,
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